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MR. DEPUTY -SPEAKER: Shri 
Jagpal Singh, while speaking, used 
an unparliamentary expression which 
I do not want to mention. I shall go 
through the records. I do not want to 
use that unparliamentary expression. 

Now, the Private Members' Business 
is over. Shri Laskar to lay the 11apers 
on the table . 

PAPERS LAID ON THE TABLE
Contd. 

SHR( NIHAR RANJAN LASKAR: 
rose. 

P..T � =rw �in� ffl'\'�T� ( trrm'lftcr) : 
�tfT�� �, if ofT�if � � �T I

MR. DEPUTY-SPEAKER: You can-
. not object to the laying of the papers 

on the table of the House by a 
Minister because I cannot stop him. 
You can object to it only under rule 
305B (1) (a), namely, whether there 
has been compliance of the provi
sions ·of the Constitution, Aot, rule or 
regulation under which the papers 
has been laid. But under rule 350C, 
here, you cannot object to his laying 
the papers. I am not permitting you. 
The Minister may lay it on the table. 

. (o�cim'.\') 

• 
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MR. DEPUTY-SPEAKER: You lay 
.it on the table of the House. 
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MR. DEPUTY-SPEAKER: You do. 
not want ,to ·obey the rules ait all. 

Mr. Laskar, you lay it on the table 
of the House. 

THE. MINISTER OF STATE IN THE 
MINISTRY OF HO� AFFAIRS 
(SHRI NIHAR RANJAN LASKAR): 
Sir, I lay on the Table-

(1) A copy of Notification No. U-
11013/3/82-Delhi (Hindi. and English 
versions) published in Delhi GazE:tte 
dated .the 8th October, 1982 making 
amendment to the Order dated the 
11th April; 1980 so as to eXJtend the 
period of supersession of the Munici
paJ Corporation of Delhi by six 
months more from llrth Ocitobe:r, 

C MGIPVD M- 2302 L&- , 

1982,. under sub-section (3) of sec
tion 490 of the Deihi Municipal Co:r
poration Act, 1957. 

(2) A statement (Hindi and Eng
lish versi-ons) explaining the reasons 
for the issue of the NotJfication. 

MR. DEPUTY-SPEAKER: The 
House stands adjourned t0 meet a1t 
11 A.M. o� the 11th October, 1982. 

1802 hrs.

The Lok Sabha then adjourned tiil
Eleven of the Clock on Monday, 
10ctobe1· 11, 1982/ Asvina 19, 1904 
(Saka). 


